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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH,

JAIPUR,
0.A.N0.760/92 Dt. of order: 25.11,93
Raghuvir Singh : AppL;cint
Vs, | |
Union of Indisa & Ors,. ¢ Respondents
0.A.No,761/92
Bélkishin s Applicint
| Vs, o
Union of Imdia & Ors, : ReSponéémts
0.A,No.762/92 '
Prem Chand : Applicath
ve. _ :
Union of India & Ors, : Respondents
0.A,No,.842/92
Manoharlal : Applicaht ’
Vs, B
. Union éf India & Ors. : RcSpqndégts
0.A.N0.843/92 o
Kanhya Ial Gaur : Applicdnt ¢
' Vs. B
Union of India & Ors, : Responaénts |
0.A,No,844/92 |
- Vijay Kumir : 'Applicint L
Union.éffindi?_& Ors, éiReSponéents' L -

~

Mr,J,K.Kadshik :;Counsel for ippliCdnts
Mr.S.S.Hdsan o :;Counsel for respondents:
CORAM:xvv

s i Q“‘::i:‘ i’ s \" ‘f o

Hon'ble Mr.Gopal Krishna, Member(Judl.)
- Hon' ble Mr.0.P.Sharma, Mcmber(Adm.).

PER HON' BLE MR.GOPAL KRISHNA, MEMBER(JUDL.) :

Applicénts Raghuvir Singh, Baikishan, Prem Chand,

\ .
Manoharlal, Kanmhya IRl Gaur,and Vijay Kumdr, have filed

these appl -tions under Sec.19 of the Administrative

Tribumdls Act, 1985, praying that the notice contained
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in the;letter dated 2134.89 at Annx,A-6 by which thef
were informed that on their failure.to appe’ir in and
cledr the triade test for tne postsor“Skilled Fitter
scale £,950-1500, they shall be deemedvto have refused

promotion bej,quashed. The applic@nts hiave dlso prayed

for & declaration that they have acquired & right to

the pests of Skilled Fitter on which they hive been
working since 1983. Since common questions of law
and facts are involved in these ioplicitions, the same

are being disposed of by @ common order.

2.,  We have heard the learned'connsel for the parties
8nd perused the records, The applicantslwere initially
appointed &s Khalasis in the Western Rajilway, Ajmer.i
While holding the post of Khalasis all these ipplicants
appeared in and cleared the trade: test for Skilled

P

Fitter. Thereafter, they were promoted“to the postsi

of Skilled Fitter in 1983, It is alleged by them thit.

they were granted promotion agiinst-cleir'vacincieS'z
and they have been continuously working on the OStS:
of Skilled Fitter since 1983. It must be noted that
the applicants had filed 0.As eirlier dgainst their
orders of reversion from the posts of Skilled Fltter
to that of Khalisis in the JodhpurrBench of thiS (
Tribunal and their orders of reversion were quaﬂhed “ o
as being v1olative of the principles of natural justice.'
Thereafter, the impugned notices hive been issued tot

the anplicants The letter at Annx A~6 dited 21 4, 89‘

is merely a show cause notice and where a show cause

. |'¢.v
notice 1s iSSued to d4ny government Bervint, ordinarily
the government servant must plice his cdse before the

concerned iuthority and in such an event the Courts/

,rribunal should be reluctant to interfere with the

notice at that stage unless it islshown that the notice

is ex facie illegdl.
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In these circumstances, we dispose of these

applications with the following directibnsz

i)

i1)

iii)

(0.p.Shdrmd) - (Gopal Krlshni)
Member(Adm ). S Yc '

The applicants shall submit their replies tg the

show cd@use notices at Annx. A 6 dated 21.4.89 to
the conCerned authorities witbin 4 period of Qng
month from the date of thisig%der and the res§0ﬁ~
dents afe directed to diSpoﬁe%of their rep11e$l

within @ period of two months!from the dates of:

‘receipt thereof in &ccordance with the ruleS,_;

instructions and guidelines oé the subject thropgh
speaking orders. i |
The respondents &re further dirécted not to

revert the applican:cs from tﬁé posté gf Skilled
Fitter grade III scale m.9§0§isoo ti11 decisions

are taken by them on their repliéﬁ_?nd communi-

cated to the applicants, L

If 3ny of the ipplic«nto feels aggrieved by any

decision taken on his reply, ?e shall be at

liberty to file @ fresh O.A.!(

There shdall be no'erder as,tcfcésts;
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';';Member (Judl)
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